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ORDER{Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the
. Administrative Tribunals Act, 1985 praying for the following relief:-

“. The impugned letter of termination being Letter No. 103/8/ECHS/27
dated 24 Jan 2018 issued by OIC ECHS, Station Cell ECHS, HQ Bengal Area,
be declared illegal and be set aside;

ii. The applicant be declared entxtled to get reappointed as Nursing
Assistant in ECHS PolychchKolkata W e fr01 Apr 20 18;

iii.  Costof the apphﬁ E S tr \ad
:@Qr Order/Orders as the ¥

iv. Such oty
pr0per gf

working in their respective posn‘lons-as‘contractual Nursing Assistants
have been reselected and their appointments were extended.

The applicant had preferred a representation dated 20.4.2018 but
the same not having been repliéd to, and, being aggrieved, the applicant
has approached the Tribunal in the instant O.A.

Ld. Counsel for the applicant further submits that the applicént

would be fairly satisfied if a direction is issued on the concerned
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respondent authority to decide on the representation of the applicant
dated 20.4.2018 at Annexure A-5 to the O.A.

5. Ld. Counsel for the respoﬁdents does not object to consideration of
such represeﬁtation in accordance with law.

6 Accordingiy, without entering into the merits of the matter and,
_with the consent of the parties, we direct the reépondent No. 3, who is
the Officer-in-Charge, Station Cell (ECHS) HQ Bengal Area, Kolkéta to
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examine the contents ofrﬂthe representatﬂammg}; the applicant dated
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